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that the administration body of 
the Calcutta Dock Labour Board 
had to be superseded and is 
still 'Superseded on grounds of 
serious malpractices and cor-
ruption? Is it also not a fact that 
these officers, bee a USe they had for a 
l~g time connections there with the 
stevedors, in collusion with the ~teve
dors are unilatreaay persuading the 
Ministry to restore the same Admi-
nistrative Body against which all the 
unions and everybody else protested 
because they have been found to be 
it will be decided. 

SHRI A. P. SHARMA: As regards 
t~e Administrative Body of the Cal-
cutta Dock Labour Board, it is true 
that this body has been superseded 
and suspended. We have not taken 
any decision so far. I can assure the 
hone member that there is intention 
on the part of the Government to res-
tore the Administrative Body. In 
what form it is going to be rest·ored, 
it wi!l be decjded. 

SHRI INDRAJIT GUPI'A: Will the 
concerned interests be cOl1~ulted or 
will it be done unilaterally? 

SHRl A. P. SHARMA: We will 
foHow the proper procedure for it. 
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THE MINISTER OF TOURISM 

AND CIVIL AVIATION AND LA-
BOUR (S~ j. B. PATNAIK): (a) 
and (b). The imp:ementation of the 
labour laws is constantly under re-
view. 

Many evaluatory studies of the im-
p:ementation Of labour laws and the 
general condition of industrial rela-

tions in several public private sector 
undertaking have been done. The 
Labour Bureau has 8190 conducted 
several surveYs of the impact of la-
bour laws On the working conditions 
of labour in specific areas, 

The Government has decided to 
undertake an eva!uation survey of 
the Minimum Wages Act. 

The conclusions of all the above 
menti'Oned studies are con1municated 
to concerned authorities for necessary 
action. 

I$ft 't'" ~ ~ : 3fCCf&1 ~, ~ 
(if~~~( I ~~~ 
~ ~ -"efi;r ~ ~f+ian ~ d6 q:rrlff-
~ c:nT ~ ("lliCif)~ ~-Cf)if 31h ~-~ 
~ 4" "1 <1 cfi ~ arN ;f Cf) (at '41 ? ~ (.fiT 

~ ~&fUf ~ ~3fT 31h Oft.:r m 
~ erj ~3JT, ~ efi oro- q r<Oj 'J4 
~......L. Q..._....~ ·'1 
• '1 '"O~ ~I '" 3ffq" I '7,')'j .. q I~ 'll: ~ . 
~ ~-.; -fcn;r ~ Offt 3i q ij_'(1 'i' col 
( arh ~ ~Qn"1<l 1f"" CflfT ~ ~
f<sc' \iI';:c-rCq ~ ~ ;;(t ~, \TfGf 3rTtr ;f 

, ? 
~ CfIT '" q ("~ ct41 ~ (if) (cn lj I • 

SHRI J. B. PATNAIK: This is a 
very broad question. It did not specify 
the particular Acts about which sur-
veys were undertake'.n -or eva:uation 
reports were prepared. 

About the Minimum Wages Act, I 
have already said that an evaluation 
is going to be done and after that eva-
luation, a report would be avai!able. 

As regards the Minimum Wages 
again, in 1972 an evaluati·on was do~e 
by the Labour Bureau. The report 
was available at that time. The hone 
Member might have seen that report. 

SHRI MOOL CHAND DAGA: In 
your reply you haVe said: 

"Many evaluatory studies of the 
implementation of labour laws and 
the general condition of industrial 
relations in several public/private 
sector undertakinp have been 
done." 
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But my question is: On what date 
-and in what year you have doOne that 
job? What are the conclusions that 
you have reached? You are not ans-
wering that part. Was there any 
labour representative in that machi: 
nery? This is a very simple ques-
tion. 

MR. SPEAKER: You have the 
freedonl to think so. 

SHRI J. B. PATNAIK: My fri-
end. Mr. Daga, is getting impatient. 
He has asked in general about labour 
laws. In particular he has asked about 
the Minjmum Wages Act. I have al-
ready answered about the Minimum 
Wages Act. As far as the !abour laws 
g:), there arc a hundred labour laws 
in this country pertaining to the Cen-
tre and the States. Central labour 
laws number 41 and the rest pertain 
to the State sector. It is not possible 
to have evaluation in regard to la-
bour laws covering about 27 :akh 
factories and industrial undertakings 
in this country. Sample surveys have 
been made from time to time. Thf?se 
sample surveyS are made by three or-
ganisations in the Labour Ministry. 
They are Nationa~ Labour Institute, 
Labour Bureau and Central Industrial 
Relations Machinery. They go to a 
particular sector and ,then they nu:ke 
S'Jme study about imp!ementatlon of 
Inbour laws. TheIr reports are avail-
able. There is another cell in the 
I.la bour Ministry the implementat-
ion Cell. That Cell is also undertak-
ing from time to time studies in va-
rious Ul11dertakings undertaking-wise 
and not Act-wise. It is not possible 
to do study Act-wise becaUSe it 
would cover all the industrial un-
dertakings of the country which 
number about 27 lakhs. 
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MR. SPEAKER: I have given 
I 

you chance. 
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S!ffiI J. B. PATNAIK: The l\1'ini-
mum Wages Act also rovers the bau-
xi te lndustry and there are new pro-
posals. We have also proposed increase 
of wages for the workers working 
in the bauX'ite mines. 

PROF. MADHU DANDAVATE· Dur-
ing the last session I had suggested 
to the han. Minister for Labour that 
he should invite the representatives 
of various Central trade union orga-
nisations and discuss with them the 
prob:em of evolving a draft integrat-
ed industrial relations legislation and 
he has already assured that he ' will 
go in for that process. I want to know 
from the hon. Minister whether he had 
already he!d such talks with the va-
rious trade union organisations and 
if so, what are the results. If the ne-
gotiations have already been comple-
ted, by what time he wou!d be 
prepared to bring an Industrial Rela-
tions Bill before this House in a 
comprehensive form? 

SHRI J. B. PATNA!IK: I have 
acted according to the promise made 
to this HOUSe for consu!tation with 
various trade union organisations. I 
have called the variOllB Central trade 
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union organisAtions and held exten-
sive discussions with them in regard 
to bonus and industrial relations. The 
suggestions have been noted and the 
GOVernment is thinking not to bring 
extensive Industrial Relations Bill, 
because that would take a long time. 
But certain amendments could be 
made in regard to certain Acts, \V hich 
would facilitate and expedite jushce 
to the workers. If the hone Mem-
ber wants to know the suggestions 
made by the Members of ParlIament 
and the Central trade union organi-
sations, I am prepared to give those 
suggestions. 
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MR. SPEAKER: What are the net 

resu:cs of your surveys? 

SHRI J. B. PATNAIK: Every year 
some survey is made in regard to cer-
tain sectors of industry, in regard to 
the implementatIon of minimum wag-
es, but a detailed survey was made 
by the Labour Bureau in 1972 and 
they arrived at certain conclusions. 
They have stated that the enrorce-
ment of the Act in the Centr~l and 
Sta te spheres in general wa. satisfac-
tory, but its effective implementation 
was seriously handicapped due to 
several reasons, such as inadequacy 
of enforcement machinerY, scattered 
nature and location of establishment, 
the volatile nature of the units, lack 
of proper transport facilities, absence 
of strong trade unionism am-ong ~abour 
illiteracy among the workers and em-
ployers etc. The Central, State and 
Union Teritory authorities were, ho\\'"-
ever, alive to the various problems 
and necessary steps were being taken 
to overcome these difficulties. Taking 
an overall view, the enforcement of 
the Act helped the workers in the 

unorganised sector in raising their 
wage levels and better their service 
conditions. To look into the question 
how far these conclusins are being 
looked after and suggestions are im-
plemented, another study is being 
made by the Labour Bureau. 

SHRI p. K. KODIYAN: Slr, may 1 
know whether the hon. Minister is 
aware of the fact that there is an all 
round complaint from the trade uni-
ons of agricultural workers that the 
Mlnimum Wages Act for the agri-
cultuarl worgkers 'is more observed 
in vIolation than in implementation? 
If S·.), what steps are being taken and 
whether the han. Minister is orderlng 
a survey of the imp~ementation of the 
Minimum Wages Act in relation to 
the agricultural workers alSto'! 

SHRI J. B. PATNAIK: Yes. That 
Inc~udes a survey about the imple-
mentation of the Minimum Wages Act 
about the agriculutral labourerc;. The 
Government is also thinking of bring-
ing about a Bia regarding the agri-
cultural labour and that wil~ aso take 
care of the enforcement part of it. 
As regards the impementation, as I 
have a~ready said, a lot depends On 
the organisation of the agricultural 
labour in which the han. Member may 
help the Government. 
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SHRI J. B. PATNAIK: I have gen-
era:ly answered these questions, And 
as regards the viola~ions, I have al-
ready said that in certain sectors sur-
vey is made, study is made, inspec-
tion is made every year a,!'t.d where-
ever violations are made, they are 
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pointed out and these particular un-
dertakings are sued and it is a:ways 
the endeavour of the Government 
through the meetings of the Labour 
Ministers through our own agencies 
to see that this is implemented. 

Auction of Indian Vessel 'Alexandra' 

229. SHRI JANARDHANA POO-
JARY: 

SHRI KRISHNA PRATAP 
SINGH: 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(n) whether an Indian ship, the 
·"Alexandra", was proposed to be put 
up for auction at London Docks for 
recovery of unpaid wages of the 
('re\v, amounting to Rs. 25 lakhs: 

(b) whether Government inter-
vened to save the ship from distress 
sale and the crew from being dep-
rived of their 'wage-arrears; 

(c) if so, the latest position; and 

(d) whether any action has been 
taken against the shi:>ping conlpany 
concerned ? 

THE MINISTER OF SHIPPING 
AND TRANSPOR.T (SHRI A. P. SHAR-
IVIA): (a) The vessel was put for 
auction pursuant to order of sale pas-
sed by Admiraay Court in U. K. for 
non-payment of the wages and other 
claims of the crew. 

(b) to (d). Director General of Ship 
ping negotiated the settlement bet-
ween Nilhat Shipping Company and 
the officers and crew. Subsequently, 
the sale order passed by Admirality 
Court, London, has been revoked, Nil-
hat Shipping Company has since de-
posited requisite amount with Shipp-
ing Master Calcutta and furnished 
bank guarantee to Shipping Master 
Bombay for sett~ement of dues and 
claims of the 'Officers and crew in 
terms of provisions contained in Mer-
chant Shipping Act, 1958. 

SHaI JANARDHANA POOJARY: 
Sir, I congratulate the hon. Minister 

for taking prompt action to save the· 
ship. Otherwise it would have been 
a blot on India's prestige if the ship 
is auctioned abroad for non·payment 
of the wages and salaries of the crew. 
May I ask the hon. Minister as to 
what are the reasons for the non-
payment of salaries .... 

MR. SPEAKER: They have been 
paid. 

SHRI JANARDHANA POOJARY: 
The saJaries have not been paid ear-
lier. So, what are the reasons fur the 
non-payment of these wages and 
salaries of the crew? It it due to the 
bureaucratic red-tapism or procedurcU 
ranglings? 

SHRI A. P. SHARMA: Sir, it is a 
private company and it did nnt pay 
the salaries and wages of the marine 
officers and these officers have filed a 
suit through the International Trans-
port Federation in Admiralty Court 
in LondOn and there the ship was 
arrested. As soon as it was brought to 
OUr notice, We took steps. The D. G. 
Shipping took steps, and th~ paymen.,t 
has been arranged The court was 
approached., and it has revoked the 
decision. The ship is free, and very 
shortly it may be coming to India. 

SHRI JANARDHANA POOJARY: 
May I know whether the Shipping 
Development Fund Committee is go-
ing to purchase this ship? 

SHRI A. p. SHARMA: There is no 
question of purchasing the ship. It 
was becaUSe OUr interests were also 
involved that we took promt action. 
If the ship was in distress, we might 
have ~ost OUr money also. But there 
is no question 'Of selling the ship now. 
It is going to work, and as usual. the 
SDFC 10an wul be secured, and it 
will be realised from this company. 




